71 Working of

[Mr. Deputy speaker]
the Reserve Bank of lndia Act, 1934.
the Industrial  Fipance  Corporaticn
Act, 1048, the state Financial Corpota-
ticns Art 1951 the Life Insurance Corpora-
tion Act. 1936, and tne Unit Trust
of India Act, 1963.”

T he motion was adopted
SHRI YESWANTRAO CHAVAN
I introducet the Bille

13.44 Hrs
MOTION RE WORKING OF FOOD
CORPORATION OF INDIA—Conud.

MR. DEPUTY-SPEAKER : We take
up further consideration of the following
motion moved by Shri Atal Bihari Vaj-
payec on the 12tn December, 197y
namely :—

“Thet this House do consider work-
ingofths Food Corporation of 1ndia”.

Shri Shankar Dayal Singh was spcaking
on the last cecasion. He may continue.

At wHT F@ratag (wawn) : Ime

13.45 Hrs
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s whmwet o PR @ar @
% foa wa@e N wEwEEdar )
W ogE ¥ A1 ¥ew 9@ § I
@t ff ¥ R wem Ffw W A
F ot g g 9fFm S &
gy wq A FEA ¥ fed amer
gar § 5 97 w0 & oly 9% g
IT® TN T g R F A
Ay @ faq ad & g W@ 9
§ ) wEw fF oagy ¥ siwst F
Al W # M &1 EHIS, iR
aga  ®&T F  FgAM  Aw@ar g
Sy wrg g frm § o weew
e Y e wfwl # G| @
I, @ N fowemd v ady, fow

2,42,275 To F TFAT g,
¥ 69 wead g A ¥ fow #
4,92,637 %o T S
1970 § 62 weqd wrd A gd faa
¥ 504,739 T FT THATT IS

latroduced with the recommendation oftne President.
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Bw s @ & § 21 waw
96 AT F FI & 1966 ¥ ¥ AT
1971 3% 3R 3 =&w ¥ qfes

“The committec find tnat the FCI
sufferea 1 10tz siorage loss of Rs. 21.96
crores during 1966-67 1w  1970-71.
The comm'itee are not imyres-ed with
the plea that viewed against the toral
turnover their losses were not much.”

gAE & awy zife @@ 1965
66 ¥ 1.58 ufqwa a1 ¥fFT 1968-
69 ¥ 3.26 TW@Z T W | AT,

M oaew fraior &Y o am@ ¥ F
1969-70 # 70 % Hqfa frEew
1970-71 & 72 %o ufy few ik
1971-72 & 74 %o wf¥ frew s}
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T ¥ I am@ ag -, L FwS
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[t wwe 7w fag)

g F oo o, 97 ) ar faEw
St g AT waEEl W qE ¥ |
Iq AT AT FUAT AW § & Ww@ar
g Fm. & amy § ST A
TR O, AW F WA F A Star
v frow fedl arg & AWy gaw W@v )
@ & Af wwar g

F rqEar 51 IFWi N A W
#F oaf @t 7 WA A g @
F fac g @ FRIT FIW I
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SHRI SAMAR GUHA (Contai) Mr.
Chairman, Sir, in tne Fooa Corporaticn
of India our count:y, our Government
nave made a colossal investment, more
than in any other public scctor bedy......

SHRI JYOTIRMOY BOSU
mond Harbour)
also.

SHRI SAMAR GUHA : ... .except,
perhaps, tne Railways. I stand correct-
ed. This is one of the intstitutions where
the colossal national inveitment nas been
made. It has becom: really an institu-
tion of colossal wastage, colossal corru-
ption, colossal inefficiency, 1 should say,
creating colossal problem the country. ...
Because food is the kevto all major pro-
blems. including the fluctuacion of prices.
Therefore, when I use che word ““ colossal™

(Dia-
There is the Railways
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I used ic with allsense of responsibility.
If I have sufficient time today, I can
prove with facts and figures why I have
used the word ‘‘Colossal” in regard to
corription and other matters.

I regret tosay that the Food Ministry,
including the Ministers, has also colossaly
failed to tackle the problem of the Food
Corporation of India. The Prime Miniscer
has undertaken a number of reshufflings
but T do not kaow why the first thing
that should have been done¢ was to ao the
reshuffling of the Food Mimstry. I know
Shri F.A. Ahmed is a very fine gentleman
but too soft to deal with the crooked-
ness with which the whole structure of
the Food Corporation reflects. The hon.
Minister, Shri Annasaheb Shinde, has
been too long dealing with this Depart-
ment. He has himself got involvea in the
whole affairs of the F.C.I. It would have
been  more honourable ana, perhaps,
in the interest of the country if they had
themselves offered to quit the Mipistry
and undaertake the responsibility of
some otter Ministry. What is required to
deal with the food problems is that our
Ministers should have 1pitiative, drive,
imagination and real commitment tothe
policy cf distribution of food through the
public sector agency.

About the Food Corporation of India,if
there is any public sector body which
needs a complete overhauling not only
in regard to its policy but in regard to
its structure and also in regard to its
functioning, 1t is this body. One hon.
M pister himself, in ore of bis statements
that he made in Bombay, said about the
corruption in the F.C.I. This aspect has
been discussed on innumerable occasions
on the floor of the House and also in the
public forum that nearly Rs. 200 crores
are being spent on freight charges, bandl-
1ng charges, travellling expenscs, godown
handling chargs, depreciation and other
overhead charges. It was the opinion
that ever 25 per cent of the cost can be
minimised. Butthe Government has not
come forward with any reasonable ex-
planation 1nchallening the statement that
hasbeen made on the flyorof the Housc,
as also in this public forum, the reason is
that there have been  innumberable
instances. I can cite examples of coiruption
in regaid to trade, in regard to transport
im regard to storage, and in regard to
many other aspects.
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The Government is engaging private
contractors and are paying 23. 5 paise for
handling 100 bags. That could have
been done with the employces of the
Cerporation itself at 10 paise for 100
bags. The Corporation has engaged
private storing agents and are diver-
ting -a major portion of the food-
grains to the private godowns instead
of keeping them in their own and
other government godowns. 66 per
cent of their godowns are lying un-
used in Orissa alone; only 33per centof
the godowns are used. On the othe: hand,
private godowns, hired godowns, are
used. The Government has not gon€
into this whether private godowns,
hired godowns, could h:ve been avoided.
whetter they could have utilised Gove-
rnment’s own ware pusing facilities,
whether the Corporation could have
used the maximum capzcity in their
own godowns. This has not been gone
into.

Corruption, pilferage and the theft of
foodgrains are regular features. In Bihar
alone the losses came to Rs. 5to 6 crores.
In West Bengal and Orissa, the losses
were Rs. 3 crores. I can cite many
instances how crores of rupees are being
misused by the contractors and private
storage agents. The rice millscandalin
Orissa needs a special- mention. Only two
mills miszppropriated foodgrains to the
tune of Rs. 30 lakhs !

In West Bengal about goo lorries
supplied by the transport contractor
have been cazught by the workers for
pilferage of fuodgrains—worth Rs. 2
crores, in West Bengzl alone. But no
steps have been taken against them.
There aie also other cases.

Now I come to demurrage. These
contracturs do not clear the goods in
railway sheds and the wagons remain
for months. I will ci‘e one example.
In Sealdah railway siding, nofood wagon
was there during the period 10-7-1971 to
24-2-1972, but the Food Corporation
have paid Rs. 4 lakhs as demurrage.
Unfortunately, demurrage and other
items of corruption are covered. The
pilferage, theft, etc. of foodgrains are not
shown in the Corporation’s financial
account as such; they are groupcd under
ctransit and storage account’. I will
point out one instane. In Ludhina, one
Mr. Jag Mohan Varma, a very loyal
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officer, caught redhanded an officer who

used all old gunny bags i

gs in place of new
oncs- He caught that officer and that
officer was

transferred. What happened ?
There was an inquiry. Perhaps the? ﬁquiry
commuttee said thatan award should be
gven to this loyal and honest officer.
But he was a union man. As aresult he
was transferred to Rudranagar in UP.

In the matter

) 1 . .
did the Gooer ofeconomic drive, what

¢ nment do? They said two
things. They wanted to retrznch 945
employees, on the plea that now the

abi season is over. Then they have
reverted 1300 employees. What is the
saving? Only Rs."2.,5 lakhs per month.
Sir, you willbe astonished to know that
during the last two years, while class
I officers are being retrenched and
everted, officers drawing salaries over
Rs. 1000 are being recruited. 307
oTicers were recruited and 70 officers
were upgraded and new posts of Deputy
commercial Manager, Personnel Mana-

ger and many other pew posts are
being created.

Now, ‘Sir, about Rs. 291 crores are
outstandmg with the State Governments,
Defence Ministry and other departments.
on the contrary the FCI is paying inter-
est totheextent of8.5% per annum, but
only if this money that is due to
the FCI could be collected from the
State Governments andother Departments
the price of wheat would have come
down. But they could save cnly Rs.
2.5 lakhs per month onthese few officers.

Now, unfortunately, I use the word
cunfortunately’ the new Chairman of the
FCI is agentleman from the Security
Iatellgeace Service. He started what?
He has set up anew security cell which
will cost Rs. 30 lakhs andit may go upto
Rs. 1 crore whereas, as 1 said, only Rs.
25 lakhs are required for these employees,
whom they are shunting out wgile, at
the same time, they are recruiting higher
officers.

As I started, I would say that ifthe
Government really want todeal with the
food problem of the country effectively,
then the Food Ministry should be resh-
ufied and a Minister with imagination,
drive and 2 new spirit, a new spirit of
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commitment should undertake the res-
ponsibility and the FCI should be com-
letely overhauled with regaid toits
policy, with regard toits structure and
in regaid to its functions.

Lastly, a committee, a very high-
power expert committec should be imme-
dia‘tcly instituted to go into the functi-
oningof the FCI andsee whetker the public
challenge that was made on the floor
of the House as also from the public that
25% cost can be minimised by properly
dealing with the aspects that I have already
mentioned is Correct.

SHRI RAGHUNANDAN LAL BHA-
TIA (Amritsar) : Mr. Samar Guha just
now said that the FCI has created a colos-
sal problem to this country and that
the F.C.I. has not been able to fulfil its
objectives. He also mentioned about the
rented godowns. With the role of the
F.C.I. I will come a little later as to
how a useful role is being played by
this institution in the food economy of
the country. Before that 1 would like
to tell him that every State has got targets
for procurement and the godowns have
to be kept ready. If the procurements
are not upto the mark, naturally, the go-
downs will be empty.

If the targets are fulfilled then shall
the F.C.I. go to Mr. Guha and ask him
to produce godowns ? Not at all. In
order to achieve the procuwement
they have to be kept ready. Take for
instance Bihar. Bihar offered to procure
about 6 lakh tonnes of foodgrains but it
only procured 30,000 tonnes. I would
like to have a suggestion from him what
the F.C.I. should do in such matters.
I am very sorry to say that the role
of this institution has not been px:coperly
appreciated in this House. This has
worked very nicely and helped the food
economy of the country. The basic
objectives of this organisation are these:
(1) to lend price support to foodgrains;
(2) To build up buffer stocks so that we
may need it at the time of our qeeds;
and (3) To make fcodgrains available
to the consumers at reasenable price.
I would like to say that the F.C.I. made
the endeavour to fulfil these objectives
and they have dore tkis jhb quite suc-
cessfully. When the Fdod Corporation
was not there the price of foodgrains in
the market at the time of arrival was the
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the loqut. If we see all the yezr round,
at the time of the lean period, the prices
vyould goup. The farme:s would clamour
that then they offer the foodgrain prices
are the lowest, and waen the season is
over 1t rises much more. Thus their
objection was that they were not getting
the proper p:ice for foodgrains. Ad-
vantages we:e taken by middlemen who
used to hoard the food grains and sell
them at a profit during the lean period.
Now, the F.C.I. has eliminated all this
and thus it has proved to be 2 friend of
the farmer. All the year round the
price of procurement is tle same ana
it 1s giving food grains at the same price
to all the fair price shops.

Shri Atal Bihari Vajpayee menticned
regarding some complzints about low
price being offered to the firmers. That
may have happened. I can conceive
because where the farmer has not offered
the fair quality of foodgrains or being not
up to mark or specifications.

The second object of the F.C.I. was
to create encugh buffer stock and have
sufficient storage in the country. At
the outset when the Food Corporation
was organised the total available capacity
in the country was something like 6.18
lakh tonnes. Now taey have raised it
to 28.87 lzukh tonnes plus the rented
capacity f,r a total of 78 .60 lakh tonnes.
I, order to meet such a big storage, in
order to have a buffer stock like this it
is very necessary that we ‘are bound
to incur great deal of in'ercst because
huge amount is involved and interest
is bound to be heavy. If we do not have
the buffer stocks naturally then the price
will go down. Taerefore , it is the
objective of the F.C.I. to have buffer
stock and to hove enough stocks so that
this may be used at the time of our needs.

The third objective for the F.C.I. jg
to give foodgrains and to make foodgrains
available to the consumers at reasonable
prices. Distribution is muialy the function
ofthe State Gove nmeatsandin some places
where the States have not undertaken
distribution the F.C.I. has come forward
to perform this faaction but by and large
what we have seen is that the F.C.I.
has been able to give ad:juate supplies
to the Fair Price Shops. In this way,
the consumer has been bule to get the
foo 1zrains at the price fixed by the Go-
vernment.
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Now I come to the main charge
that there have been heavy expenses.
I do agree that some of tie expenses
ar¢ to be looked irt>. In this respect,
1 would request the Minister to appoint
some departmentzl committee to go
into the cases where the heavy expenditure
had teen incurred. Mainly the expendi-
ture is about Rs. 2 being the mandi charge
which, in any case, the F.C.R. or if any
busiiess man goes and purchases the
grains in the market has to pay for. As
1€3ards the f.eight charge of Rs. 3.64
if somebody buys grairs from Punjab
—surplus area—or if Bengzl Government
wants to purchase it, they will have to
incur this charge Rs. 7 or 8 or 9 per
quiatzl. This is the F.C.I.’s ,pool price
all over India and it is fixed price.
This is the transport charge. That is
why it is so low as Rs. 3.64. Even if
it is to be transpcrted from Punjab to
Delhi and a2t the same time to C.lcutta,
Rs. 3.64 is the pool price and I do not
think that there is anything that we can
do about that.

As- I mentioned eailier, we have to
create a big buffer stock for our own
requiremeats in the lean mcnths. On
fcodgrains, if such a colossal amount is
invested, tie interest is bound to be high.
If we do not have stocks, then what shall
we get a2t the time of our need ? We
may not have anything at alle The
next item that worries us is about the
administration  charge of Rs. 2.76.
Tuis is the item which Government must
look into. Theie is room for reduction
in this amount. In  certain
States there is no procurement. Why
then we should keep so much staff there
There should be less staff here. Ido
agiee with it. Now the functions of
F.C.I. have been passed on to the States
Food Corporation. It will be their
function to procuie the foodgrains. In
certain States like Orissa and Bibar there
is no prccurement the.e. Why should
we have such a heavy finzncial stake
there ? I do not rule out tke possibility
of the transport charges being slightly
higher. In this case what we find
is that sometimes the fuod is transported
by tcucks and some'imes by il Wict-
ever grains that may fall in transit they
aretakea by the people. Atthe destination
station ultimately we do find that thcre is
a shortage in the quantity of foodgrains
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in the bag. Cartain cases have also been
brought to the notice of the Government
in this regard and action has been taken.

Now, the objection is this. Why
are the functions of the F.C.I. being
given to the State Governments ? Why
should they have the Food Corporation
wheq it is 'not buying more than 20 to
25% ofthe requirements ? In the surplus
areas like Punjab, Haryana and western
U.P. there are certain State Agencies
also which are purchasing all the food-
grains. Take for example the Marketing
Federation. The State Governments are
buying from them their local require-
ments. There the functions of the F.C.I.
are being performed by the State Govern-
ment. As we all know, food is a common
subject— it is a subject of the Centre as
well as the States. Some States have
come forward for having their own Food
Corporations. It is a happy 2ugury.
They have now taken up the respoasibility
of rrocuring, storing and distributing
foodgrains. In this way the burden
of the F.C.I. is also lightened. We
are glad that we are transferring this
function to the States Food Corpcrations

1 wou'ld request the Minister to go
into certain problems that may arise out
of this fuaction. First is that the surplus
States may not pass-on their surylus food
to the central pool. Who would look
into this thing ? What abou! the targets?
They would like straight way to have
more and more foodgrains for their use;
at the time of national need or at the time
of floods or drought, will the surplus
States be able to give food to the Cetral
pool ? This is one point waich the
hon. Minister must lgok into while this
function is being transferred.

Secondly, what will happen to the
surplus staff of the F.C.I. ? Will they
they be asborbed by the Food Corpora-
tions of the States ? This also must be
looked into. The people who are already
serving the F.C.I. should not te out of
job.

Thirdly, I would like to know whcthe:"
the Food Corporations of the States will
have adeju:te funds with them to pur-
chase these colossal. amounts of food-
grains and store them os Fuffer siock ?
This is more or less zn udministrative
point, and T hope Government will look
into it.
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I ws t t that a big change
has come in the F.C.1. after the appoint-
ment of the new officer who is very able
and who as Director-General has already’
handled foodgrains in Punjib and is thus
a very experienced man, and I am sure
tha all the drawbacks which we have
nottced so far whether it be in regard to
to 'ransportation or in regard t> extra
cost or with regard to rilferage will be
certainly looked into by him, and I am
quite sure that he has the capacity to
manage all these affairs to the entire
satisfaction of our country or nation.

=t qgew faal (FriT) @ e
aWIfE oY, FETANT A I g9 H 6
FROWAT & IR T A WA I}
3 d memar § f& S wm fear
) 3@ 9T W IT FT Ag IIQT
& 5 4 %z FTARWA g sAET-
fay #1 fodw #@ @1 @ g
ifs w7 #1 war fer amwn, g=
fad 31 = ogw FA F AT w3
AamAT ugi SeMET §...

Mt wew fagd awdw  (vafe-
gT) : AW A AT A AT AG AT

g

st gm fasi: ;@ A 3 A
W F AW F Af gar § o
far & frdl dwargee & A famr
£ FeAr Ta= AF FEm | dfET
4fs m dewr @R W ¥ fAa
T o&d & T F1 Fw fHEmEl
;N W AT &, Fged Wl
wEET ggAEAr & f™ § oww ¥ W
gat qm #T d9S TAF ¥ WNK
e § z@ fad A @ F g d
FqT FS FAT ARAT § 1 RAT
qw & owwm o wd 3, FE A
N e oy §, 9F weHT wAA
A, wwer W@l @ @ sImErda
¥ feems ot FoATE F FHA F
qarfas gera @¢ zam AE e
arqr 2 fs feam &1 wmer A dar
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@< TEET AT AN A F IA-
g | 9T E--TA @A AW F
gfee & &g gusza @ear F1 W A
gar aga as ¢ 1 T f@ faa
T ¥ AR AT Y §, d@| WRp
e A% T 1 W FTERTA A W
W F FW W 5w AW ®F
@E g, 97 qF A AWM AG AqT
9 T A SR F Ayl ¥ gW
T FRWIE FAT AR S &
T | Fm @ sWR ¥ § fEamA
FH &W qar @ v §, feam
o qHE F @Al F BT FX BH
FE  deh-afEfrae & ™ € 1 ¥
ang ¥ aro @ feaEl & R
g @E FT 39 ® IAEA I @@l
W AT I§F¥ @ @R FC F
T FET F Al I BT FL AW
FEE F QA A JF S9 GF
#1 3F g@ § FEAT—q8 I«
F1H g qeqr A fFar | 3@ R R}
FA # TR FEHE TS EE
FAET, METE™  F HEer |
T TS FW & Fo Ikt ot gd
g, SATT gURA W AT T 1 T
F FH FT FW F FRIRAT &I
st e g o gfewm § sE
9 ofkadT & JrEwEEAr g |

a.

# s ¥ frEed w1 AEAr g-
g W AEl ¥ AR @A @,
7g whE §, gEd A®@ T AW
et §—3@ FW F fwd @
F1 g s afedt F = S fiwT
g O oo 1 7 wR A A
Fmtd ¥ o fow #X F FW
& = a0 T ¥ W ¥ fd
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BF  FEmufed  [ETEE,
AW AR gEl @R T §RRT a%%
W am F femR ¥ wAr arfed
w@EEr # gfe ¥ wmEr ww
Fr T fram # gea aw fedar

afed, @fFa =@ M ¥ W Fgd
F | T A A X oFA F
g afz gpR® @eT ¥ emdlw wew
S W & ar =g arifaw I &

ol g § TR w feeenwa
w0 AWM W A7 g § far &, T
W F IR M FW I g g |
FE T aE HA @I F FTE-
WA A W E—T SR A,
FRfer SEEm &, FAT
gefa FRARWA F1 WR IS
qFed FY qufeal &1 qqq F qrwd
Aq g weEm A L TS
AN IIAT AT gEAT g, a@  gfee-
FO S FRORAT F  fawreai F
Faf @A w1 adlt femar 0 aga
i WGl 9 FEOfesm w1 99-
aw e @t wr 3 saRmR s
TweE Gueq ¥ g fenm e
g1 w@ @R §Hq gAY
defwd @1 0 aga W &1 A
A @led g, 3% fore w3 )
gk f @ fowe fear gar am
T | I@ IF FT W E—zw
gFR & sAwl fowwmd gwiR qe
ag ¥ W TE AWRE AW
3 3@ @1 gfemm  ww et
gfewor g arfed 1 @ & wfa-
Hf@ &1 FA FTA FT, §=Ea FT
AR FERIR FC F[ qgT 98T qFT
gar afed  swEwE &1 adw
@ ¥ T Aq wFAT g1 AT AR
TR ISl Mg dfed,  @fea
S ¥ a1 PE A7 sl @K
el sadl &1 fogma &
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[=ft AraTiw, frat]
wiF F1 UL TEW T TF H I(E
qT a9, 39 ST FM F GG F AT
gvs afewry g, I8 S[TAT &Y,
5 § WATT FT Sgq AT ¥ |

GBI S oo S - 1
frqt AN F @S & qEEA 9gd
SqET 1 Wal UF Ay FT 14-15
a1 16 T4 Tagew @At Aar g, d@l
FAFT  26-27 @4 @A HAW@T
—qar & %, IEW ECEI
s&@ 2 | siEwd @9 F1 W
F@ T Sfgw F 9@, I
Zrzw 93 @der A, fwadi & sfa
T fgar W@, I8 FW A ©E FC
qrwat, sEEdfta dEmEam R
WA d@fedi &1 wrdm fEar em
afs =9 ¥ w4 S enfaedr gy
qq1q Z, 98 A A9 | G F AW A
am g9 g1 g4 U iR gaem &
HTIEEFAT & | T TR & sgqedT &
gur? fral #1sfagam faqm, Faad
FT FTST FAART FT A fHAFAT )
T SISt ¥ Wi W oggq 997 AR
azgm  ad QAar  arfag, fa=fags o
s FE g, Ia%! AT
Fur SMT Afed WX a® FW @@
§E FAGRIA & FL TFA § | I
fad & g armar § 5 3 e

ft gfaare Tgg wes  fegidl @
srafd @, «fFF e @ A W

Ffaar § 37 B R FA A Aw@
21 wafd g swr #1 fadax
SgeAde  @AT 9T , I@I@ @l
et AR T@ QWA § FO A
e afaErd awn gfedr w1 e
FFW F, fag ¥ fad a0 w1 2
A qf, av @ Fm I q@
¥ Iq GEA 1 3@ A W AR
A & a1 ey @9l w6 a9
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AW, I} AT FgEd QX 98T, IW
9 I FAGH AT AW T @
F gl =g &, T d&d, I6
Te-aTeHY fEw, dfF ww dew, ofe-
fre=t ™ wGaw ded | @
gfesmr agd gmr sfeg & & W@
FAW g, §9  THA WG 99 A |
AT A ARG IT FT AT ATR AT
sefadi F1 gad WX I—me I
g 3 ST |

T fad & fAded @r A §
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Mr. CHAIRMAN : Shri S.S. Moha-
patra—absent. Shri P. Gangadeb.

SHRI P. GANGADEB (Angul)
Mr. Chairman, Sir, I rise to speak on
the subject under discussion. When Mr.
Atal Bihari Vajpayee and other Oppo-
sition friends of ours have Spoken and
are capable of putting thingsin a very

colourful way, in the wusual manner,
I do not know whether I shall be
able to bring him my points. A few

words that I have tosay inthe matter,
I am confident, willbe understoodinthe
right spirit.

In the present state of affairs, when
economic indicators are not to our liking
which is true specially on the price front,
it is quite natural that the people get
emotional and our Members representing
opposition parties are no exception of
it.

SHRI ATAL BIHARI VAJPAYEE :
You belonged to the Opposition.

SHRI P. GANGADEB : I  was
once. But rightly, I have come to this
side. Naturally, when things prove to be
hard, one seems to find out scapegoats.
But that isnot the answer tothe problem
that we are discussing now. I .belicve
we have got to think and discuss objetively
if we desire to find concrete solutions.

We have before us the case of the Food
Corporation of India. It is an important
organisation which procures, stocks and
distributes foodgrains. If its performance
falls short of expectation to us all,
it does not go unmoticed. It is, after all
food and foodisvery important. It is not
steel; it isnot machinery. It is food which
is being dealtwith by this organisation
and we should not forget that.
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I am happy to find that the Govern-
ment have realised thefact that the FCI
as not been doing too well. I am also
happy at the same time that efforts zre
being made sincerely by the Government
undoubtedly, we have seen that in the
past _efforts are being made sincerely by
the Government to improve its working
and thereby its image.

Sir, asthe FCI functions under the
public eye, every facet of its working
needs improvement. 1, therefore, suggest
that it is necessary toreview the procedure
of procurement. The storing and trans-
portation facilities need improvement
What is important is that food should
be available in right quantities, of right
quality and at the right place and speci-
ally atthe right time.

Sir, the FCI, if I may say so, has be-
come not only a monolithic organisation as
I'said in a previous speech some time back
but it also enjoys a monopoly. Both
hamstring efficiency. I suggest for the
consideration of the Government that the
FCI should split up into a number of
corporations, both on regional basis and on
commodity basis. One may say that it
adds to overheads but, I think, it canbe
compensated by the benefits of co mpetition
and decentralisation in management.
After all, we have a number of nationa-
lised banks which compete among them-
selves ....

AN HON. MEMBER :

rance.

Also insur-

SHRI P. GANGADESB : Yes; insurance
also, as my hon. friend points out.

Therefore, the question automatically
arises: why notthe same type of compe-
tition encouraged in the case of food
procurcment, management and distri-
bution?

I would like to make another point
here. I would suggest that the price of
foodgrains and other staple food should
be uniform all over the country. The
consumer, whether at Calcutta or Delhi
or Madras or any other place, should
getrice or wheat at the same price. I think,
the hon. Minister will think over and
give his reply to this suggestion.

I would like toend by saying that
food has always been a sore point with
us and I do hope that the FCI will
further streamline their admipistratiOn
to overcome adverse public scrutiny.
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SHRI JYOTIRMOY BOSU : On
a point of order. I want to know how
much of the time has been corsumed
out of theallotted time? There must be
some limit to this.

MR. CHAIRMAN : The
of time left is only two hours.

balance

It was started at 13445 hours.

SHRI JAGANNATHRAO JOSHI
(Shajapur) : When is the Minister likely
to reply?

MR. CHAIRMAN : This is the last
day of the debate. This is my difficulty.
I shall give only five minutes to each
Member.

SHRI G. VISWANATHAN (Wandi-

wash) : May we know when is the
Minister replying?
MR. CHAIRMAN : At 3-30 P.M.

he will reply provided the Members
stick to their timing.

=t aefag A1 qrg (TRETR) ¢
gafa AgRT AT Few, = qeH-
fagrd Troadt 7 A TeqiT @ E IgHY
AT F) FF FE ge W, TR &
¥ 39 & A1 yrafes fauae , At
o=z &, 39 fa9ic #) gwda AEy |
I | F FweraT § 5 A aroe sner-
Fq WY QT @I §, IT F WS S
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THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED) :
Sir., T am indeed greatful to Shri
Vajpayee who has brought this matter
before this House and also the
other Members who have participated in
the discussion for giving us an oppor-
tunity to make improvements in a matter
which is of vital importance tothe coun-
try.

I have with attention listened to the
various obse-vations and criticisms made
by the hon. Members with regard to this
matter. I welcome the many suggestions
and criticisms which have been given
by them and I also compliment the hon.
Members barring one or two speeches
all of whom practically have taken a
os1structive attitude in offering their
suggestions.

Now, so far as the working of the Food
Corporation is concerned. I would be
the lastperson to claim perfection forit.
At the same time, I would like to point
that since the Food Corporation was
established in 19635, during a span
of about seven or seven and a half
years, it has done very useful service to
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the country. There have been some de-
fects; there have been some failures;
there have been some shortcomings.
No one willdeny that. But, taking an
overall picture, one willbe convinced
that so far asthe working of the Food
Corporation is concerned, it has been
doing very good service, very useful
work, and but for this to day we would
have beea in a very difficultsituation and
I feelthat even the hon. Memhers, while
making criticisms, realised this. They
have already said that the Food Corpo-
ration has come to stay and will stay
and the only thing with which they are
concerned is, how its working should be
bettered and imporved.

One view of Shri Vajpayee with which
I do not agree is when he brought in
the question of the take-over ofthe wiole-
sale trade in wheat and said thatit
is because ofthis policy the implementa-
tion by the Food Corporation has flopped-
If we take into consideration ihe pro-
curement of cereals and other foodgz ius
by the Food Corporation during the past
fewyears we will find that the Corporation
has not only implemented its target
but has also procured much more than
the targets fixed. It is only last year when
we expected a procurement of nearly
8.1 million tonnes of wheat, we have
been able to procure alittle over 4.5
million tonnes of wheat. But if on the
account alone we say that the Corpora-
tion has failed, I think we willbe doin,
injustice to the Corporation. While%
would not like to narrate allthe factors
before the House, most of which are well
known, it was mainly because of those
factors that it was not possible for the
Corporation to achieve the targets fixed
for it. The target fixed forthe Corporation
was about 27 lakhs tonnes of wheat
out ofwhich itprocured 12 lakhs tonnes.
The balance had to be procured by other
bodies like State Governments and so
on. It was because of diffierent circum-
stances that this could not be dore.
So, I would request hon. Members not to
connect the wholesale trade take over
with the failure of the Food Corporation
to achieve its target. The Corporation
has done good work and I hope in the
future also it will discharge all tke
responsibilities entrusted toit.

Then I come to handling charges,
which has been mentioned not only
by Shri Vajpayee but by several other
hon. Members of the House. Itis also
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being discussed outside the House. The
Charge is that the handling charges are
continuously going up. He said that
according to press reports the handling
€harges have gone up to Rs. 56 from
Rs. 29 to 32. He wanted me to throw
some light on this. I would deal with
this point in order to clear the misappr-
€aension and misgivings in the minds of
the hon. Members so that everyone will
kaow that what isrepoited in the press
1s not exactly the correct position. First of
all, I wouldlike to point out that there are
two elements in the handling charges,
nimely procurement costs and distribution
costs including movement and storage.
I we look at the figures fot the last two or
three years, the distribution cost including
movement and storage was Rs. 15.51
per quintal ofsales in 1971-72, Rs.13.16
per quintal ofsales in 1972-73 and Rs.
13.07 per quintal for the current year
1973-74.

The hiilling charges incurred by
the  Corpocation, therefore, show a
downward trend and not an upward
trend. I have quoted these three years
figures and, from this, it will be apparent
that the trend is not upwards but it is
downwards.

It maybe added that the distribution
cost includes the cost of carrying the
buffer stock in addition to the operational
stock- The procurement cost, including
the cost of gunny bags, purchase tax,
State Government administrative charges,
incurred by the Corporation was Rs.
10.81in 1971-72, Rs. "10-57in 1972-73
and Rs. 10.80 in 1973-74. Thus the
procurement cost incurred by the Cor-
poration is ulso, more or less, at the same
level in the last three years. Including
of the procurement cost, the total cost
incurred by the Corporation was Rs.
26.32 per quintalin 1971-72. It has gone
dowa to Rs. 23.95 per quintal in the
<urrent year, 1973-74.

This needs tke impressicn created
that these Charges are going up. My
submission before the House is that,
accord ng to the facts and figures avail-
able with us, the trend is that they are
‘going dowi.

Secondly, sometimes, it is asked why
‘o nach is chargéd a8 ovethead charges
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by the Food Corporatron of India. I
would like the hon. Members to under-
stand that, so far as the procurement
Charges are concerned. Rs. 1.92 p-,
that is nearly Rs.2 are paid on account
of mandi charges, including the commis-
sion. This is a matter over which the
Food Corporation has no control. We
have to pay these charges mandi labour
0.58 ; forwarding charges—o. 44 ; internal
movement charges—o.67; handling
cha-ges -0.31; interest 0.63; gunny bag

. 3.44 purchasefsales tax -2.23
and State Government charges o.4- All
these constitute 10.80 There is no scope
whatsoever so far as the reduction in
these charges is concerned.

So far as the question of distribution
charges is concerned, the transit loss is
1.67; freight Rs. 4.29; godown hand-
ling charges o0.71; gBodown Charges—
1.9; interest --Rs. 4.39; administrative
overhéad charges—=2.57. This is one
item which can De examined anda certain
scrutiny can be made. For that purpose,
we have appointed a committee to go
into the question, to what extent admini-
strative charges which are in the nature
of about Rs. 3 can be reduced. Therefore,
I would like the hon. Members to con-
sider, when Rs. 25 to Rs. 26 are men-
tioned as procurement and distribution
charges, it does not mean that thisine-
dicates the administrative charges of the
Food Corporation. This includes a
large number ofitems over which the
Food Corporation has no control what-
soever.

I can assure the hon. Members that
both my junior colleague and myself
are looking into the matter and we shall
see to what extent we can further re-
duce the administrative charges and bring
down the cost, so far as the cost of pro-
curement and the cost of distribution is
concerned.

Again, here, one point has been raised
as to why the cost of gunny bags should
not be charged. That is a matter which
has to be examined. But, unfortunately,
so far as the Food Corporation isconcer-
ned, they hand over the wheat or tice,
whatever it is, and then itisissued. So
far as we are concerned, we have only
to include the subsidy which the Govern-
ment of India has to give, There fore,
‘this matter has not been considered. We
shall see to what extent we can recover
or add to the cost of distribution so far as
gunny bags are concerned.
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This isa matter which we shall examine.
Another point which the hon. Member

mentioned was about illegal gratifica-
tion to employees of Food Corporationin

Boml:fay. I think, this position was
;cplamed inrelpy to Unstarred Question
0.

0. 159. What actually happened was
this. Some of these truc{s usglzlc to bring
helpers for the purpose ofloading the bags
Into the truck. When these trucks did not
bring the helpers, the labour which was
entrusted with the duty of bringing the
bags from the port to the truck said that
unlessand until we gave them additional
charges at the rate of Rs. 5 per truck,
they would not put the bags in the tru-
ck. They insisted on that. Because there
was scarcity of food stuff and the Bombay
Government was anxious to see that
these were immediately taken delivery of
and distributed to all the centres, Rs. 5
per truck were paid for the purpose of
getting over this difficulty. But when
this matter was brought to our notice,
we took up the matter with the Bombay
Government. We have now ensured that
the labour is not allowed to charge Rs.
5- So, this practice has also been stopped.

= R fagrdt Tt ;25 wE A
B FY 7 ?

SHRI F.A. AHMED : That is not
correct. It wos only Rs. 5/- per truck.
Your information that it was Rs. 35/-
1s not correct.

SHRI JYOTIRMOY BOSU : The
Public  Undertakings Committee, in
its lgtest report, has criticised theincre-
ase in your overheads.

SHRI F.A. AHMED : 1 think,
I have already explained the position
giving the details of every item which is
being charged- Even wafter that if the
hon, Member is not satisfied. I cannot
make him understand the position.

. SHRI JYOTIRMOY BOSU : The
information that you give is not
correct,  (Interruptioas)

SHRI F.A. AHMED : Another im-
portant matter to which Mr. Vajpayee
drew my attention was regarding the
medical charges. I do not exactly remem-
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ber the figure. I think, he mentioned more
than Rs. 1 crore in one year which was the
expenditure on account of medical charges.
Most ofthat was in West Bengal. I think
about Rs. 80 or 83 lakhs. This matter
has been brought to our notice and we
are making an inquiry, Wherever we
find that this has not been done pro-
perly, action will be taken. Now we
are thinking of revising this method
of allowing people to have medical
charges and I hope that it will result
in further economy and will remove the
complaint which the hon. Member has
made.

There was some complaint about some
irregularity at Kanpur. I think, it was
mentioned by Mr. Banerjee. So far as
my jnformation goes, no such comp-
laint has been broutht to our notice.
Since this matter has been referred by
him, I willsee that this matter is also
enquired into and necessary action is
taken.

There was a question of blockage of
funds by the State Governments. It
has been stated by the hon. Member
that nearly Rs. 234 crores are due from
the State Government and they have not
been realised by the Food Corporation. I
would like to make this position very
ciear, I think, there isalso some misun-
derstanding with regard to this figure.
The position is like this. The outstanding
recorverijes of the Corporation as on 3ist
August 1973 are Rs. 234 crores. Now,
this includes Rs. 57 crores of debts reco-
verable from the State Governments. not
Rs. 297 or 234 crores. Out of the amount of
Rs.234 crores due to FCI, the only amount
due from the State Governments is Rs-
57 crores for supplies made to them and
Rs. 137 crores on account of subsidy from
the Central Government and other
bodies. So, it is not exactly that the
whole amount is due from the State
Governments. The Corporation is taking
steps to recover the amount from the
State Governments as expeditiously as
possible.

Here, I would like to explain that this
includes the dues during the last three
months and also dues prior to six months.
I think I have got the figures with regard to
these dues. There is a very small amount of
a few crores which are due prior to six
months, This is a continuing tranca-
ction. Sometimes the bills are forwarded
later on and they take two to three month’s
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time. So, the dues become overdue,
We are taking steps for their recovery as
carly as possible. At present, the system
is that whenever the bill is presented, they
Pay 95% of the bill and the balance they
pay after some time. itis the realisation
of the balance 59 that is taking some
time and it is on account of that these dues
have occurred. But we shall see to what
extent we can ask the State Government
to improve upon the method of payment
which we have been pursuing for the
past so many years.

The other important matter which has
been raised by the hon. Member is
about retrenchment of 945 employees
by FCI. Now, so for as my infor-
mation  goes, the number js not
exactly 945, it is under 8oo. I think
when Mr. Vajpayee was mentioring
this figure, Shri Banerjee mentioned that
t was 1200 . . .

1

SHRI S. M. BANERJEE : 1242 rever-
ted and 945 retrenched.
SHRI F. A. AHMED : My infor-

mation is that it isless than 800 people.
I do not exactly remember the number,
It is 700 odd. Now, the whole position
is that when we have been undertaking
this programme of take over of whole
sale trade in wheat, a large number of
empléyees were recruited for the pur-
pose of doing that temporary work.
Only for that period. Now when that
period isover, they had tobe retrenched.
Therefore, what we have decided is
that whenever we make any fresh re-
cruitment . . .

SHRI S. M BANERJEE : My point
was this. There are 7,000 deputatio ist
who have come from the Railways and
other departments, They are getting
20% extra deputation allowance. . .

SHRI F. A. AHMED : I will deal
with that point also, My submission
is that these people were recruited on
the understanding that they are holding
office temporarily and for that parti-
cular work they were required. When
this work isno Jonger there, when the
godowns are empty and no one isrequir-
ed to look after the godowns, it js not
necessary that these people should be
kept in employment. Therefore, they
have been given retrenchment notice.
But I have taken a policy decision that
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whenever new vacancies arise and
any one istofill up that vacancy, itis
these persons who have been retrenched
who will be given preference, and whe-
never we sec vacancies urise next season
and so on, they will be taken in emplo-
yment . « g

SHRI S. M. BANERJEE : But  the
Census Department employees who were
found surplus to the requirements have not
been retrenched but they have been
absorbed, why not follow the same thing
here also?

SHRI F. A. AHMED The Hon.
Member raised the question of dealing
with people who have come on deputa-
tion. The kind of people who have come
on deputation are not the kind of people
who have been retrenched. It is not the
same category of people. So, this
question does not arise, So far as
these people are concerned we aregiving
the first priority consideraticn whenever
new vacancies arise or new people are
recruited for additional work andso on.
So, that action has been taken.

Then somebody complained that the Food
Corporation of India has taken over th®
responsibility of distribution also, I
would like to point out that sofar asthe
distrubution is concerned it is essentially
a responsibility of the btates. We do not
want tointerfere with the responsibility of
the States in distributing foodgrains and
other essential commodities in their
own States. Only when we are requested
by some of the States (like Delhi, West
Bengal, Kerala and parts cof Madhya
Pradesh and Orissa) we undertook
this responsibility for the purpose of
helping those States. If they want
to take it over we have no objection;
we shall be glad to hand over this
responsibility of distributing foodgrains in
their own States; it was at their instance
that we have taken over this distri-
bution in particular States and if they
want to do it themselves we have no
objection and therefore I do not know
why this question was raised. I think
Mr.Kiruttnan is coming from Tamil Nadu.
We have not taken over the dis-
tribution of foodgrains in Tamil Nadu.
I do not know why this question was
raised. Regarding what Shri Vajpayee
has raised, I would like to say that the
work of the Food Corporation of India
is increasing in enormity tremendously-
And if we find that some State Govern-
ments are prepared to undertake the res-
ponsibility of procurement we have ne
objection in sharing wth them th
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task of procuring all over the country-
I have said, I shall not stand in Iyl'olz,r
way of doing this work provided two
conditions are satisfied, namely, (1)
You must let me know the- quantity
of procurement jp your State; (2) You
must tell me how much you will contri-
bute to the Central Pool as your share
st.)'.that 1 may undertake the responsi-
bitity of food distributicn all over the
<country; and (3) whatever may be the
number of employees in the Food Corpora-
tion, when you form this for purposes of
procurement, they willbe taken over by
you. If those ‘conditions are satisfied
I have Do objection in coming to terms,
In coming 1o settlément with the State

‘Governments for the purpose of handling
over.

SHRI ATAL BIHARI VAJPAYEE ;

Do they want their own employees ?

SHRI F. A. AHMED :.Not actually.
Some of the employees éhgaged in the
Food Corporation are mostly from the
States. We generally give preference to the
employees of the State. It will be taking
over or sending back their own employ-
€es toa great extent, but thisis a matter
which can be settled and we shall see
that the employées from the FCI are not
displaced when such an arrangement
takes place.

One Member raised that as against
the number of private rice mills, which
were 57,100 there were only 655 coop-
erative mills. This is so. And therefore,
our policy for the future is, whenever
licence isgiven, we are giving preference
to cooperatjve mills and we are trying to
establish some rice mills in the Govt.
sector; in the fifth plan we have a
programme  of establishing 40 rice
mills. We shallsee 1o what extent this
can be improved. Then, there was some
complaint made that rice mixéd ‘with
iron or wheat mixed with iron was
supplied to some of the States.

I Would like to point out that so far
zs iron is concerned, I do not know
wiat gain does the person get by mixing
the iron with rice or with wheat because
irorn. is much meore expensive than rice
or v.heat.
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When this complaint was brought to
our notice, we had this matter investi-
gated and we found that in some of
supplics which were made by Haryana
and Punjab, some very major particles
of iron were found in rice. That was

. because—we were told that in Punjab

and Haryana, harvesting is done
through mechanised means. Very small
particles of iron might have got mixed up.
We have, therefore, issued instructions
that before the foodgrains are issued to
the consumers they should be clcaned and
every possibie step should be taken in
this regard so that a complaict of this
type may not come up again.

Wiawmcag fag : A A Fgar s
wEISE ¥ @ q4Y, o g9 ¥ q@w
T FEM X §Y Ag AW o B osw
SRR F 4 00 TF ATGT FY AT ITHFAE
Y afew F fod qgel 7% F1 wwT # faomw
T R, A AR F Y smw ar
= fog m § wifs @w frm g
g 53 7 AT H AR F FW G
T®AFE @ E !

ot sza fagrdy aedd) : AFATEAE
¥ AS @ g | qAT G WA AR
g 5 ST ¥ AR F I o TR
&

?

15.48 hrs.
[MRr- Deputy SPEAKER—in the Chair.]

SHRI F. A. AHMED : We have got
it examined. There were some particles
of iron, and instructions have been issued
that beforé they are supplied tothe con-
sumers they will see to it and action
will be taken in this regard. Punjab is
using mechanised means for harvesting.
How can we ask them to stop harves-
ting by mechanised means?

Wt stew  fagrd ;wdd; - WL @A
TS dET ¥ | T 6¥ AS@IEA QFE
WA @ fm g o @ ar g fF
w0 7 wR gar § ar R e F
faets Ta® =i FroaTEr # TS § ?
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SHRI F. A. AHMED : Shall particles
got mixed up- I was told that it wasnot
a big quantity, It was only a small
quanctity

s R fagy amedt : TSE ql
St 7T FT @ € 6 Rl & faems w -
T AE F AR

=\ a6 A8 (AFAT) ¢ AL ABL
9 YSHRAT T & A A AR
A gRr ?

SHRI F. A. AHMED : Shri Vajpayee
might have noticed that our Minister
who is now in charge of Public Health
and Medicine has issued a statement
that he is looking into this matter as
to how loopholes in legislation can be
overcome and how the difficulties faced
by the people can be overcome. He will
soon come forward with the necessary
proposal before this House.

Another question which has been raised
is about the !arge number of storage
godowns remaining vacant, particularly
those belonging to the private persons. I
would like to inform the House that we
are continuously examining the position,
and whencver we find that some storage
capacity is not required, it is given back
to the owners. The accommodatioa which
was dehired in 1972-73 was 10-72 lakh
tonnes, and from April, 1973 to September,
1973 we have dehired in respect of g-10
lakh tonnes. We shall further examine
what further storage godown capacity
could be dehired.

ShriSamar Guha had raised an objection
to the expenditure on the security sections
This relates not only to security but to
security cum vigilance division. ~ On the
one hand, hon. Members waant that we
should be more careful to see that there is
no wastage and there is no loss or pilferage,
but on the other, when action is taken by
us to see that these things are stopped,
objection is raised- I would only like to
point out that this has become necessary
because of the many complaints coming
and because of the necessity to tighten up
the loss from storage godowns. This pro-
posal has been approved by the board and-

the posts will be filled up by adjustments.
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made within the staff who have been re-
trenched or are available from our depart-
ment.

ShriShankar Dayal Singh gave the figure
of the number of people employed. I do
not know wherefrom he gave the figure.
According to my infor matjon, the num-
ber of employees as on g31st March,
1973 was 50,522. But he was giving the
ﬁgu{e of 57,000 or so. He was comp-
laining that earlier a figure of 44,000
or 46,009 had been given. But those
figures did not include the deputationists
and, therefore, there was this discrepancy
between the two figures.

Shri Goswami had raised the question
of setting up a zone in Assam. I can only-
tell him that the matter is under considera-
tion- But for the present, to help the
eastern region, we have set up a regional
office and after this matter is again consi-
dered by us we shall consider this question.
of a zone for the eastern region.

These are some of the important points-
hon. members had raised, I hope I will
get their co-operation in the task which
has been undertaken by my new Chai-
rman in improving the working of this
Corporation.

Before I conclude, I would like to give *
some information about some of the cases
pending ipvestigation. Reference was
made to some of the cases which are pend-
ing investigation by the CBI. I think one
of these referred to the purchase of mustard
oil and the purchase of dal. The matter-
was investigated by the CBI. A charge-
sheet has been submitted against Shri
Igbal Singh and two other employees of
the Corporation.

Now so far as the sale of maize to Messrs:
Bharat btarch Chemicals is concerned
investigation is in the final stage. After,
I get the report, I shall be able to know
what thesituation is.  So far as the sale of
maize to Messrs  Jhandu Mal Mohanlal
and Kohinoor Mfg. Co. is concerned,
according to present information, there is
sufficient evidence for prosecution of the
firms and the matter is being examined in
consultation with Law Ministry and on
receipt of their opinion necessary action.
will be taken in this matter. ’

There is one matter about irregularities
in the contract for transportation of food-
grains to Assam. In this matter, the alle-
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gation was not substantiated, but the
report was sent the Central  Viglance
Commission and because an FCI official
was found to have made payments in con-
travention of head office instructions, we
are awaitng them.

As regards purchase of wooden crates,
investigation is in the final stage.

This is the position with regard to the
several matters concerning which investi-
gation is pending with the CBI.

= stzw fagrt awady (arfaaz) :
7% =T FTR THAREF Y & | gH AW
I Q@ & F @ fm s W
AT gaR FO0 HR T TR aafae
IGHT AT AT G ] SEHT AT qE q
fratg som

HAY Sl 7 FH {E O qFHTH ST
g A AT E M Fa &
g TG AT A0 1 sy g fae
Yy 9T ¥ Ig ATAAT IoMAT A7 I TEA
Y 78 S¢ I91 & BF g7 w3 FRERw
& A AT gET F I Hw ;T AGY
diraFa g’ WaEaed E Fagsm
fawrha smare ax & 7 A A faen
Y AHT IW AL A 997 TF H &H
HE FTCNRAT FT &G0 T GFaT & 1 39
T w9 d wfems & ?

AN @ FHAIED I G F AR
¥ g1 W wERE A Y IB FE & A
et 1 graw A9 T wwaT | A FH-
QA AW ¥ frer s o g,
fre & aom w9 T ¥ gom, 9
A g ST AT F3 (F I 01g @y
gt a9 gEEr T #x fam smom
a1 ag 7o fF aa aF JT ¥ Y wow ?
& @RI A Ag I qgr Fay 9y 5 fRgy
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AT aEET A BT A g & 1wl
N HE W g | FHETQ A o
® g

16 hrs.

TF a0 R F g1 I g | -
TR 1 forrad aga § | A wrfal
T TR F ATHAT B AR A A #
S ARrET foar , SEEY AT S Sy
T | I JIET AT R FEUS
ﬁﬁgﬂhﬁ“lﬁoﬂomﬁaa’ﬁ-
e T Wy 83— s w<ar § fF 99
I WHIAT Y FAWT —AT I IR AR
& PR fFfr 7 e F v gy F-
I ¥ AT § | WX R @9 FA
FET AEN 8, @ fm F w0 W
ot AP T ghd § | S e gt
W e, I # AF-g @ § fF § 78
2Ehd g1 I 9 faw ¥ A9 Y q' @
g

UF AAAT |§IE : FHATT AT q@
F o W@ g

st sz fagrdt Aot ¢ A a7 A
Fgar g 5 ot i w8 § 1w
FE AR F AR W A A Fg Gwar
21 R Aw g, o ofdame &
Tl & N 9g FEr S aFATE ! AR
4 fit fafadsr dem ¥ oRrdy &7 #%
e g T

A fraeT & 5 dht Agew we F
aR A fa X\ 38w fR o -
I Y Awa ¥ fwer S @ E
R A gfewwr & @ @6, ar
Gy AN X a1 W HHE § | AV AW
TN 9 AT §, ITHT GOA Y AT WY
aifgq 1 I THR FERE F -
fafumt &1 faeame w< T 8, v B2



121 Strike by

B FHfa #1 e R F99 T8
gt | i FT A S ey ger
W e I A FOS WA F A
£ @ 1w AR Iy 9w ) fEr
W E AR I F AT g Ay
FE FT AT W § | WR I 800 FHATHAN
1 ey & A ¥ g9 FEer T A
&1 g fae & fr vl e @
gAfaaTe #¥ | ag W T 9 gww I
f& sy N 0w AG dIA W
g

16.02 hrs.

STATEMENT STRIKE BY LOCO
RUNNING STAFF

MR. DEPUTY-SPEAKER : Before we
take up the next discussion there are two
pending items. One is the statement by
the Railway Minister and the other is the
statement by the Home Minister regarding

" the complaint of Shri Halder.

Tue Railway Minister.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : I have already
made a statement on 17-12-73 in the House
explaining the circumstances under which
the Loco Running Staff have gone on strike
in December, 1973 in spite of the fact that
the Committee under the Chairmanship
of the Deputy Minister for Railways is
still funciioning and discussions are being
held. I have also announced in the
Parliament that the implementaion of the
10 hours duty for running staff on the
Railways has already commenced and that
this will be completed in phased manner
in three years time. All the other assu-
rances given to the locomen have also been
implemented.

I have told more than on one occasion
that if any individual grievances have
been left out unredressed, it should be
brought to my notice and I would look
into it personally. This position stands
even today. Under these circumstances,
there is absolutely no reason to go on strike
and cause inconsiderable damage to na-
tional economy and great inconvenience
to the people.
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As regards the 10 hours duty, I want to
make it clear that the agreement reached
in August, 1973 was that the mode and
manner in which the 10 hours duty can be
implemented will be discussed by the Com-
mittee under the Chairmanship of the
Deputy Minister for Railways, and details
worked out within a perfod of 6 weeks.
Due to the complexity of the subject and
the widely divergent points of view of the
Official side and the Staff side, the Com-
mittee could not complete their delibera-
tion on this subject within 6 weeks. In-
fact, Staff side had wanted more time to
furnish details to show as to how the im-
plementation of the 10 hours duty can be
done in less than 4 to 5 years. The im-
plications of implementing the 10 hours
duty are—

(1) recruitment and training of about
20,000 additional loco running staff,

(2) constructing a large number of
additional running rooms and
augmenting capacity of existing
running rooms,

(3) constructing about 10,000 addi-

tional quarters for the running

staff, and

had

(4) constructing additional loops and
line capacity works for a large num-
ber of stations to facilitate crew
changing at intermediate points
in between the present run of en-
gine.

It is estimated that the total cost of all
these works will be about Rs. 38 crores.
It may be seen that large scale expansion
and creation of physical assets and training
of a large number of persons will require
a minimum of 3 to 4 years. On the other
hand, the running staff side were of the
view that the implementation can be
effected in 9o days time.

Itis only after carefully considering all
the aspects that I made the announcement
in the Parliament that implementation
of 10 hours duty will be implemented in
a phased manner in three years time from
1st December, this year. As a matter of
fact, special efforts have been taken to
implement this assurance. Itis in spite of
this assurance by me that the loco running
staff went on strike on the Western Rail-
way on the 26th November, 1973, clearly
with the object of cocreing the Qureshi
Committee, the meeting of which was to
be held on 29th Nov. 1973. The strike
started at Gandidham, Abu Road, Baroda
Kankaria, Ahmedabad, Godhra, Ratlam,





